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IN TH? CENTPAL ADNINISTRATIVE TRIBUNAL,:§$NCIPAL
BENCH, NEW DELHI

O«A oo 1582 of 1991 Date of Decision 3105093-

. Sh.K.D.Guptao...-.....................oPetitloner.

Versus ‘

UniOn of Indiano.oooooo.ooo.oo,-occooooRBSpondéntS.

COARM

Hon'ble Mr.Justiceus.K.Dhaon, Vice Chairman.
Hon'ble Mr.Se.R.Adige, Member (R)

For the applicant? MisseJasyinder Kaur,Counsel

JUDGEMENT(ORAL)

( By Hon'ble Mr.Justice SeK.Dhaon, Vice Chairman )

A sum of Rs.28,898/= is being recovered from the
petitioner on the bagis of a notice issued by Accounts
Officer concerned. This notice wag igsued on 29 8490

/9' Accordlng to 1t)a p8nal fee is belng recovered at an
advapce rate as the petitioner continued to be in
possession of the Govt. accommodation after the
cancellation of the licence granted to hime.

On 22.3485 the Assiétant Housing Commissioner
_ (PUD) paséed'the order Capcelling the licences of the
~€ petltloner on the ground of:sublettlng of the Govt.
| accommodatlon which had been alloted to him. In the
order it is recited that a notice was igsued wag issued

to the petitioner and he wag given a personel hearinge

In the reply filed on behalf of respondents it is
categorically stated that an opportunity wag given tq
the petitioner. He was also. giben liberty to produce
evidence in support of his casee ARpparently no_‘

illegality is discernable in the order dt. 224385
passed by the Assistant Housing Comm1s31oner.

It appears that the petitioner made some sort of
representation to, the Assistant Housing Comm1351oner
%7 himself . Thzsbeuident from the letter dte. 12.7.85

)




N

J of‘thé Commissionerlione SheS.Ce.Vajpai Secretary,
Land and ‘Building, Vikas Bhauwan, New Delhi, It
is also stated therein that the statement of facts
and a reply was submitted to the Assistant Housing

- Commissioner.

On 5.4489, the Assistant Housing Commissioner
(Allotment) issued a potice to the Principal of the
Govte Senior-Secondary School, Pah§r Ganj, Delhi. .
as well as to tﬁe petitioner to show cause why the
petitioner be not declared ineligible for Govt.
accommodation., He was given an opportunity of

personal hearinge

Coming back to the notice issued on 29.8490, "
we find that by it an ascertained sum as penal fee
¢ el o . s :
: /:918 b91ng nsleased " There is no dispute before
us that the fee had been wrongly computeds. It
follows that the notice had been‘given to the

petitioner for a correct sums

e are umable to grant any relief. This
application is dismissed. The interim order

dt. 2247.99 stands vacateds

( s.R%st ) . ( s.gia)HAGN

MEMBER (A) _ - JICE CHAIRNAN (J)
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